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Ufl ion of India & Others . a. - -um

Hon.S .Zaheer Hasan, V.C.

Hon. Ajay Johri, A.M.,

This is an application under Santi&n ﬁ§si3

of the Administrative Tribunals Act XIII of 1985.

2, The applicant was working as Telephone
Operator., He was to be sent for training but tnﬁ 35

authorities did not send him for training as Talﬂphnma fj
Inspector. According te the respondents the order =
from the higher authorities was received when the
training had started so the applicant could not be
sent for training. Since the applicant is now

under training he will be promoted as Telephone
Inspector after the training and his seniority uil&

not be disturbed neither his pay will be fixed 13&3
than his junior. The counssl for the applicant aﬁatww

that in view of the above statement he has no ﬁhﬁ*&lﬁgFri

if an order in terms of the above statement ié'ﬁ@ﬁih
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s Oated the 10th Dec.,1987




